I N THE SUPREME COURT OF | NDI A

ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NOS. 6912-6923 OF 2012

H TACH HOMVE & LI FE SCLUTI ONS LTD. APPELLANT
VERSUS
COWVR. OF CUSTOVS( | MPORT) NHAVA SHEVA RESPONDENT
ORDER

W have heard | earned senior counsel for the appellant. W
do not see any nerit in these appeals. Accordingly, the Cvi

Appeal s are di sm ssed.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRANMAULI KR. PRASAD)

NEW DELHI ;
OCTOBER 16, 2012
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